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for matters connected therewith o*
incidental  thereto, be taken into
consideration.

The motion was adopted.

THE VICE-CHAIRMAN; I shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 to 30 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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The question was put and the motion was
adopted.
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THE COAL MINES (NATIONALIS-
ATION AMENDMENT BILL, 1992
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Now I shall
put the motion to vote.

The questions id

That the Bill to provide for the
constitution of the Rehabilitation Council
o* India for regulating the training of
rehabilitation  professionals and the
maintenance of a Centfal Rehabilitation
Register and

move:

That the Bill further to amend the Coal
Mines (Nationalisation) Act, 1973, be
taken into consideration.

There is a need to augment the generation
of power in the country today in order to
provide the basic input of energy to the fast
developing industrial and technological sce-
nario. In order to allow the private sector to
set up power plants, the Indian Electricity
Act. 1910 and the Electricity (Supply) Act,
1948 have been amended. This has facilitated
private sector investment in setting up
additional power generation capacity during
the Eighth Plan.

The successful participation of private
sector in power generation can be ensured
only when adequate fuel linkages are
provided to the power stations proposed to be
set up. Coal is by and large the dominant
source of commercial energy in the country.
Therefore, ensuring optimal coal linkages is
the most essential first step
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towards successful implementation of the
policy of the Government. To meet the
additional demand of coal and keeping in
view the problem of resource availability, the
Government has decided to liberalise its
policy re. lating to coal development and
allow the private sector power generating
units to develop captive coal mines for
meeting their own requirements of coal.

Similar necessity has been felt to permit
setting up coal washeries to augment supply of
clean coking coal to steel plants and other
industrial users. The beneficiation of non-
coking coal will -ensure greater efficiency of
the power stations and less burden on the
railway transport system by way of preventing
the transport of extraneous material. Coal
India Limited will not be able to set up the
required number of washeries in the public
sector. Apart from the demands generated in
the power sector, other industries like cement,
sponge-iron etc., will also require coal mining
linkage for their captive end use. The
Government would consider the requirement
of such industries from time to time and allow
specified industries to take up coal mining
activities for captive purposes.

Hon. Members may recall that the coal
mines in the country have been nationalised
by virtue of the provisions of the Coal Mines
(Nationalisation)  Act, 1973. By the
amendment of this Act in 1976, sub-section
(3) of Section 3 was inserted which laid down
that no person other than the Central
Government or a Government Company or a
Corporation owned, managed or controlled by
the Central Government shall carry on coal
mining operation in India in any form. The
only exception gran. ted under this provision
was to the companies engaged in the produc-
tion of iron and steel. There was also a
provision for granting sublease to any parties
in a case where the reserves of coal are in
isolated small pockets not amendable to scien-
tific and economic development and
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It has now been proposed in the Bill to
amend sub-section 3 of Section 3 of the Coal
Mines (Nationalisation) Act, 1973 as
amended in 1976 in order to allow a company
engaged in generation of power, washing of
coal obtained from a mine or other end uses as
may be notified by the Central Government,
to take up coal mining operations. This will
be in addition to a company engaged in the
production of iron and steel which has already
been provided under the statute. With this
amendment, the power seotor as well as other
industries will be assured of necessary coal
linkages for their captive consumption. The
setting up of coal. washeries in the private
sector will also be facilitated.

The nationalisation of coal mines was
undertaken to rectify the ills of private sector
management. Prior to nationalisation, coal
mining was characterized by unscientific
mining, non-maintenance of safety measures,
payment of less than minimum, wages to the
workers etc. All the controls regarding
approval of mining leases, environmental
clearances, safety and welfare measures, etc.,
as provided under the rules will continufe” to
be enforced. Private Sector parties would have
to take necessary steps for obtaining mining
lease, environ-mental clearance, acquisition of
land for the infrastructural facilities and
permission from the Directorate -General of
Mines Safety for opening the mine. The Coal
Controller will foe further empowered under
the  Coal Mines (Conservation &
Development) Act to exercise adesuate
supervision over the coal mines fo ensure
safety and scientific exploitation of the
mineral resources.

The proposed amendment would thus
enable the private sector to augment our
industrial production.

With these words, I commend the Bill for
the consideration of the House.
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The question was proposed.

sy qeheae gk s o) o
RAAT IqEATsTA WG, X A
§ gz i gy & fag wmex o
a7 w3 P, sed fag e
FART I go AT S faw iy
TR F WMAT W T E, 37 97
3 0 ¥ @ ¥ qwdaT o oA
Fo Tt DT awfer s
ARAT & |

wERRr, BT F14 JTEQ IR
AW oz i 1972 ¥ arg fEw
T qr 39F finwa ®& wEr w4 9v

——

(a) protecting and conserving;
(b) promoting scientific development;

(c) to meet the growing requirements
of the iron and' steel industry;

(d) for matters connected therewith or
incidental thereto.

| EAY ARG WA WEH ANAiTH
T, 1973 AT gL H I qM
qr fo—-

(a) Reorganization and  reconstruction

of the coal mines;

(b) to show the rational, coordinated
and scientific development and utilisation
of coal” resources;

(c) to distribute, disburse as to best
subserve the common good;

(d) for matters connected therewith or
incidental thereto.
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SHRI H. HANUMANTHAPPA (Karnataka):
While supporting the Bill I want to say a word
of caution to the Government. Steel, coal and
power are the infrastructural facili ties for the
development of the country. It is for the first
time that we have taken a decision to privatise
this industry and the main reason given here is
that Coal India and Neyveli Lignite
Corporation are experiencing a resource
constraint. This is the main reason for this
amending Bill. Coal mining for power
generation is secondary. I think at least with
regard to infrastructural items, it was a delibe-
rate and cautious step on the part of our
forefathers to see that these infrastructural
facilities are retained by the Government
through the public sector undertakings. Only in
exceptional cases these were given to the
private sector. But now we are opening a
pandora's box. There was nothing wrong if coal
could continue to remain under the public
sector. They could supply the coal to the
people who come up for power generation.
Then, I find, no proper explanation has been
given even in the introductory speech by the
Minister as to why they are clubbing coal
mining with power generation. Why can't you
bifurcate these two items? Power generation is
quite a defferent field. You are supplying coal
to so many thermal plants. Coal mining a, an
independent activity is going on. I don't
understand why they are clubbing these two
things?

Anyway, resource constraint is the main or
the only reason for privatising coal mining,
and just because we are not able to make a
headway in power generation, we are inviting
private people, even foreign agencies and by
inviting NRIs or foreign companies for power
generation, we are handing, over coal
production to the foreigners. I was listening to
the statement ma-d'e by the Minister. He
talked
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of Government control over this activity. I
don't know how much control the
Government will be able to exercise over the
private companies. Even this morning we had
a question when it was said that arrears
running into crores of rupees are there to be
recovered and the company is still allowed to
invest outside the country. I feel once these
things go out of hand, it will be very difficult
for you to exercise any control over them as
you have experienced in Ayodhya where you
are not able to enforce the court orders, and'
still the things are going on, and you have
become incapacitated. That is why I started
with a word of caution.

I personally feel that infrastruetu-ral
activties should have been with the plublicj
sector undertakings and with the Government.
But the Government thinks that we will be
able to augment production and reduce the
shortage. At the same time w, are not able to
maintain a regular (supply of cocl from our
collieries and coalfie'd's. We are unable to
mobilise the resources and that is why the
Government thinks that this step will add to
generation of power and will be helpful in the
overall development of the industry.

Madam, both  the Coal Ministers cam,
to my State end inaugurated some coal
depots etc. Just after  two days we saw the
headlines in the papers that our thermal unit
is closed for want of supply of coal; the
fourth unit cannot function because  of non-
supply of coal and the third unit was suffering
from something else and the second unit had
to be closed because an amount of Rs. 18
crores was due. All these things happened
in  just two days after the Minister opened
the coal d'epots in my State. Just four days
before our Coal Minister had made a
statement that our Raichur thermal plant will
not suffer for want of coal and its
generation will continue.  But just after
four-five days, the thermal plant had to  be
i
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closed. I think this needs some monitoring
system. Ther, is something wrong
somewhere. The infrastructure which is
available is not properly used because of lack
of co-ordination. This is one thing. The other
thing is lack of resources. This is the reason
given for handing over the infrastructure
activities to the private sector. That is where
I uttered a word' of caution when I began
my speech.

With this word of caution, I support
this Bill because this is a small am
endment. You want to allow certain
types of companies to take up coal
mining for their captive end use. You
have already permitted it in the case
of iron and steel. Now, those who
are putting up power generation pro
jects can also start mining activity.
Then, one who washes coal can also
start mining activity. Lastly, the
Central Government may. by notification,
specify those to whom they want to hand
over. The control of these activities...

SHRI JAGESH DESAI (Maharashtra) :
Then, what will remain in the public sector?

SHRI H. HANUMANTHAPPA: That
is what I am saying. The Coal India Limited
and the Neyveli Lignite Corporation are in
the  public sector. They say 'We have no
resources." They say 'We are not able to
develop'. Therefore, you say you are hand'ing
it over. The Government has a good intention
that power generation should be stepped up.
I support it, but, as I said with , word of
caution that we arr reversing the policy
that we have followed all these years.  Now,
we are allowing the private sector to
undertake these infrastructure activties. We
know how we have been dictated to by the pri-
vate sector, wherever they are in a dominant
position. We have even been questioned in
both the House, about our dependency about
our not being able to have control on them.
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I feel that this amendment, where
Parliament is giving power for transfer of
coal fields to private companies setting up
power generation projects, will land the
Government into trouble, adding further
problems in respect of our infrastructure
necessities, which will, ultimately, tell upon
the industrial development of our country.
With this word of caution, I support this Bill.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Shri Digvijay
Singh. He is not here. Shri Madhavan.

SHRI S. MADHAVAN (Tamil Nadu):
Madam Vice-Chairman, I welcome the
speech of Mr. Hanumantha-ppa, warning the
Government.

This Bill is against the objectives of the
principal Act, the Coal Mines Nationalisation
Act of 1973. The principal Act was piloted in
this august House, in 1973, by the great
labour leader of Tamil Nadu, with some lau-
dable objectives. Now, the present Bill,—a
Bill to denationalise, or, hand over coal mines
to the private sector,—has been brought
forward by the Labour Minister who is in
charga of Coal also. The then Minister, the
late Mr. Mohan Kumaramangalam, who
piloted the legislation, the principal Act of
1973, outlined its objectives. I quote his
words. He said:

"Coal is really the crucial source of
mineral wealth in our country. During
the period! of absolute laissez faire,
profit was the primary consideration,
safe methods were in the picture only
here and there and national interests
were completely forgotten.

This legislation is brought, in order that
the ownership and control of such
resources are vested in the State and
thereby so distributed as best to
subserve common good."

Now, the present Government has decided
to hand over the coal mines
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to the private sector. The reason mentioned in
the Statement of Objects and Reasons, as
pointed out by Mr. Hanumanthappa, is
resource constraint. I would like to ask the
hon. Minister. Is this the only reason? The
Government has given some other reasons for
its failure in the nationalised coal sector. I
would like to refer to the survey report
submitted to the Government. The Public
Sector Enterprises Survey Report has analy-
sed this aspect, why there is failure in the
nationalised coal sector. I quote:

"The main reasons for slippage in
implementing the capital projects are
land acquisition, delay in supply of
equipments, change or finalisation of
technology, ad'verse geomining con-
dition, poor performance of turnkey
contract."

The poor performance is not so In all
Coalfield companies. I am proud to say that in
Tamil Nadu, Neyveli Lignite Corporation has
earned a record profit of Rs. 95.24 crores in
1990-91 the highest recorded for any year
since inception.

Hence resource constraints need not lead to
allowing international capitalists to exploit
our natural resources.

The most objectionable part of the
Government's action is to throw open the
country's natural scarce resources, coal fields,
to foreigners, multinationals. The hon.
Minister has stated in his reply to my
question, I quote:

"... the Indian side had requested the
French side to consider the possibility
of assisting India in the setting up of
an integrated coal project consisting
of an underground mine, washery and
a captive power plant...

The Indian side also proposed to explore
the possibility of exporting coal with
French assistance."
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What is the necessity? Only Indian
Workers are toiling in our coalmines. What
do you want from the multinational
companies? Is it technology and machinery?
For these, we are selling our natural
resources.  Thisis our development after
45 years. The former Congress Government
threw the Indian capitalists out from our
coal fields. Now, the present Congress Go-
vernment is throwing open our doors to
international capitalists. If the Government
wants to allow the multinationals to explore
our scarce natural resources, they will ask to
control the price of coal and also  tha
distribution of coal at their discretion. This
had happened, when the Government
approached multinational?,  for exploration
of oil fields, they wanted distribution rights
also. The same thing is going to happen
in the coal industry. The Government
wants foreigners' help to export coal. Coal
India has sent delegation to promote export of
coal to SAARC countries. The Government
plans to export 4 lakh tonnes during this
year.

Our own thermal plants are suffering for
want of coal. Thermal plants in Tamil Nadu
have to manage with a few days' stock often.
In fact, they demand import of coal from
Australia. The Government of India once
allowed Tamil Nadu Government to import
coal from Australia. The hon. Minister must
explain these conflicting interests.

I am afraid, this new policy of opening the
dbors to multinationals will create shortage of
coal for our own thermal plants. The
Government must clarify whether thefmal
plants from some States like Tamil Nadu
have to depend upon private sector coal fields
in future. What are the future arrangements to
supply coal to the State-owned thermal
plants?

Now I would like the hon. Minister to
consider certain legal aspects of this Bill. 1
feel, the present amendment of section 3.
allowing private sector participation, is
against the
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object of the principal Act. The preamble of
the principal Act of 1973 reads, I quote:

"An Act to provide for acquisition .. .in
order that the ownership and control
of such resources are vested' in the
State and thereby so distributed as
best to subserve the common good."

Further, there is a specific declaration as to
the necessity of the Union Government's
control under section 1A of the principal Act.
It reads, I quote:

"it is hereby declared that it is expedient
in the public interest that the Union
should take under its control the
regulation and development of coal
mines."

This section was specifically introdu-CE'd in
1976 to get the constitutional protection for
nationalisation of coal fields under article
31C. So I feel that the present Amendment
Bill cannot be passed without amending the
preamble and section 1A of the principal Act.

One more legal aspect is the definition of a
'company’. 'Company' has been defined in the
principal Act. It will include private, public
and foreign companies. After the denationali-
sation of coal fields® there is every
possibility of private companies dominating the
coal distribution. This wiU adversely affect
the State-owned thermal plants. So, I suggest
that such companies, even Government-
owned companies, must be public  limited
companies. And in every such public limited
company, the Central Government or the State
Government must hold equity shares of not less
than 26 per cent. This will help the Govern-
ment control and regulate the price and
distribution of coal and fulfil the Government's
social obligations. But if you are  going to
leave the price and distribution of coal to the
private sector to be decided according to the
market forces then I warn that our
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own Slate-owned thermal plants will be
ruined.

Thank you Madam.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Suresh
Pachouri.

SHRI SATYA PRAKASH MALA-VIYA
(Uttar Pradesh): Madam, Mr. Digvijay Singh is
here.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I had already
called his name and marked him absent.

SHRI SATYA PRAKASH MALA-VIYA:
Now he has come back.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): But I can't call
him in thj middle.

SHRI DIGVIJAY SINGH (Bihar): Madam,
when I left I was told I was No 7. When I came
back I was told I was No. 3.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): But there is no
other speaker from Janata Dal. No. 3 is Janata
Dal, No. 5 is CPI (M). There are no other
speakers. They have not given the speakers'
names at all.

SHRI KAMAL MORARKA (Rajasthan):
Madam, you are very kind in the Chair.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): 1 have no
problem but I can't call him now. I will have to
call him in the end.

SHRI SATYA PRAKASH MALA-VIYA,
They were on dharna. That is why he could
not come here. .. . (Interruptions) . . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No no, we don't
want to hear why they were sitting on dharna.
We have got to hear on Coal Mines. ...{Inter-
ruptions).. We worked the whole
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morning. ... (Interruptions)...It  is not on the
agenda. ... (Interruptions)... Dr. Jain, please let
him  speak. ... (Interruptions). ..
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SHRI DAVID LEDGER (Assam): I rise to
support this Bill and I welcome the decision
of the Government to allow private sector
participation in the power sector. We art all
aware of the acute power shortage in the
country today. Power generation, be it coal
power or hydel power, has always fallen
behind target. Conservation of power has
never been possible, Industries have always
suffered. Consumers in general have always
faced great distress. This has been the regular
feature of each of our Five-Year Plans. It is,
therefore increasingly felt that public sector
alone will not be able to deliver the goods. In
view of the prevailing chaotic condition the
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decision of the Government to allow private
sector participation in the power sector has
definitely come as a welcome move.

In the Statement of Obejects and Reasons
he Minister has admitted that the major
producers of coal and lignite viz. the Ccal
India Ltd. and the Neyveli Lignite
Corporation Ltd. are facing resource
constraints and as a result a number o:
projects could not be taken up. So, the only
way Is. to invite the private sector to the
power generation business.

As a matter of fact, there is a gentral
disatisfication throughout the country today
over the performance of the publij sector. It is
not only in the case of coal, it is in the field
of other forms of powr generation as well.

The State Electricity Boards today have
become a permanent source of embarrasment
to the Government a.-; wall as to the people.
These State Electricity Board, .have made the
lives of people in some of the States,
especially in th North-Eastern States, a pure
hell. These Boards are perennially in the red.
This is typical of almost all the States. So, the
people are just getting fed up. Everybody is
saying today that these electricity boards
should be handed ower to the private sector.
They will run them much more efficiently.
"There will be much more power generation
and the people will suffer less. I am saying
this because the.e is a general feeling in the
country today that there is an acute shortage
of power because of mismanagement.
corruption and inefficiency. I would not like
to take much time of the House because I have
already said that the decision of the
Government to allow the private sector
participation in the power sector is definitely a
very good move and that the decision to
amend the Coal Mines Nationalisation Act,
1973 is, therefore, justified, because it is the
only way to allow the private sector partici-
pation in coal mining for the purpose
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of power generation. I have just referred to
the mismanagement in the electricity boards
in the matter of power generation. I only wish
that the Government gives full consideration
to the question of handing over of the sick
electricity boards to the Private sector also. It
would do a lot of good to the people of the
people of the country.

[The Vice-Chairman (Shri Jagesh Dcssi)
in the Chair].

SHRI VITHALBHAI M. PATEL (Gujarat):
Mr. Vice-Chairman, Sir, I congratulate the
hon. Minister for having brought the Coal
Mines (Nationalisation) Amendment Bill,
1992 even though it is a half-hearted measure.
"When the coalmines wer na-tionalisd, the
expectation was that the production will
increase, the cost price will come down and
the coal will be available at cheaper rate. But
let me say that that expectation has not been
fulfilled. If there is failure on the part of the
public sector, they should not be afraid of
admitting it. As far as coal production per
worker in India is concerned, it is the lowest
in the world. Our workers are not able to
produce one tonne of coal per day but the
expenditure is more than Rs. 120. In Australia
the cost of production of coal is Rs. 20 per
tonne whereas in India it is more than Rs. 200
per tonne because our production per worker
is too low in the world. Even the Labour
Minister, Mr. San-ma is trying his best to
rectify the situation. But he has not suceeded
in increasing the production of coal per
worker because of the monopoly and trade
union activities. These are all hampring the
production of coal per worker. Mr. Minister, I
would like to suggest that you should link
wages with productivity. Then, you would be
able to improve the functioning of the
coalmines. Sometimes you will have to take
unpopular measures in the interest of the
people and in the interest of the country.

Regarding the quality of coal, the less said
the better it is. Because of the poor quality of
coal, the power generation in the country is
suffering.
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[Shri Vithalbhai M. Patel] When we draw
the attention of the Coal India Limited to the
poo, quality of coal, they blame the poor
quality of machinery supplied by BHEL. So
the power generation is less. Later on a
number of experts have gone into this matter.
They said that because of the inferior quality
of coal the power stations are suffering. They
are not able to produce according to their
capacity. Looking into all these things, I
think, whatever small step you are taking is
one step in that direction. For that you
deserve my congratulations.

I know that my State is suffering due to
lack of power generation. You are not able to
supply them enough coal. The industrialists
are suffering. The industrialists are prepared
to run the coalmines. You allot them some
coalmines because you are not able to supply
them their requirements.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Mr. Patel, that point ho,s already
been covered in the Bill. You see it under
item (d)..".. (Interruptions)... What you say
also can be covered by a notification.

SHRI VITHALBHAI M. PATEL: If the
Government cannot fulfil their requirements,
let the private sector do it. There is nothing
wrong in it

May I draw the attention of the Minister to
an important issue? When the coalmines were
nationalised you have taken away properties
of a number of people. You have not paid
them compensation till today. The land which
you acquired some nineteen years ago, the
property which you acquired, you are
supposed to pay them compensation,
whatever compensation you want to pay, pay
them. I know of one instance in the case of
the Eastern Coalfields. One widow is running
from pillar to post to get the compensation for
her land acquired 19 years back. She has not
been paid the compensation even after 19
years. Even the Leagl Adviser of the Eastern
Coalfields has advised the company either to
pay rent or to pur-
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chase the property. But they are not paying
any rent; nor are they purchasing the
property. This is absolute dishonesty. This
widow has no money. Otherwise, she would
have gon, to the court. Now she has either to
go to the President or to a Parliamentary
Committee to get justice. But that will not
give you a good name, Mr. Minister. For
God's sake, dispose of, as soon as possible,
the cases of compensation which are pending
your decision. Otherwise we are getting a bad
name.

Lastly, if necessary improve the Bill
further. If any private company wants a lease
to mine coal, you entertain them. Let there br
competition. Without competition, the perfor-
mance of coal mines, Coal India, is not going
to improve. Let the private sector come in.
This will help you also in increasing the
production. The production of private
companies will-be must more than the
production of Coal India per worker. Sos let
there be competition.

Thank you.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I am talking about clause
2, sub-clause (4) of the Bill which says:
"Such other end use a° the Central
Government may, by notification, speify."
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SHRI JOHN F. FERNANDES (Goa): Mr.

mining industry on scientific pattern and
utilisation of coal resources for the
growing requirement of the country". Mr.
Vice-Chairman, Sir, I understand the
purpose behind the nationalisation of the
coal industry but it is sad that whenever

anything is nationalised by the
Government, the purpose is not achieved
because it is often sabotaged by the
bureaucracy. 1 compliment the hon.

Minister for bringing forward this Bill
and I don't think that it will defeat the
purpose of the Preamble of the
Nationalisation of Coal Mines Act of 1973.
With the announcement of the new
Industrial Policy by the hon. Prime
Minister, it is pertinent to mention that with
the growing demand of the industry the
Government also should make a provision
to see that the raw-material is supplied the
fuel is supplied, the electricity is supplied.
And I feel the new Industrial Policy would

have been non-workable, if this
arrangement was not made by the
Government. So I compliment  the hon.

Minister on this. I urge him to see that coal
is denationalised to a particular sector, the
private sector only to produce electricity
and such other fuel which are required by
the industry. Sir, the hon. Minister has
brought in item (iii) (4) under clause 2 of
the Bill An objection is raised to this
by my hon. colleagues on the ground that
the hon. Minister is taking a blank
cheque from the Parliament. It will be
proper for the Minister to come to the Par-
liament again as and when he finds it fit to
include more industries under this Act. So
I feel either the hon. Minister should'
specify the items or he should come again
to the Parliament seeking its approval. I
compliment the hon. Minister for including
iron-ore and steel in this Bill. As the
hon. Prime Minister has mentioned, it is
wasteful for our industry that we export
our raw material at  cheap rates and in
turn we lose a lot ' of foreign exchange.

Vice-Chairman, Sir, I rise to support this Bill, For example, in my State we have iron-ore.

Technically, it is a small Bill. It seeks to We
amend section 3 of Act 26 of 1973. If we go dollars

export iron-ore at the rate of: 15
a tonne and in return we import

back to 1973 when the Government had steel

nationalised the coal industry, the coal mines
the Preamble speaks about the main intention
of the Government. "..With a  view to re-
orga-
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at hundreds of dollars a tonne. So this
purpose will be met by allowing this coal to
be used by the iron-ore and steel producing
units.

As 1 have already mentioned earlier, the
preamble says that the purpose of
nationalisation was to realise the objective of
a socialistio pattern of society, but socialism
is not workable, it is outdated. So the mere
inclusion of the slogan 'the socialistic pattern
of society' within the preamble of the statute
will not serve any purpose.

Sir, the hon. Minister has mention-eel' in
the Financial Memorandum that he would be
requiring more money to strengthen the Coal
Controller's Organisation. I think it is not
proper for the Minister to add more and more
officials to it, but it will be appropriate for the
Minister to see that this Organisation is
strengthened from the safety point of view.
We see many of the coal mines are on fire and
it is very difficult to control it. And now the
Minister will open many floodgates because
now new virgin mines will be given to the
private sector. I hope the hon. Minister will
see that this private industry has the techno-
logy to mine this coal. If there is any
eventuality , I don't think they will be in a
position to control this fire without having the
proper technology. So only if we provide
them the technology within the country and
strengthen our safety measures and system, it
will be much easier for this private sector to
see that more and more fuel, electricity, is
generated.

With these few submissions I support the
Bill. I again request the hon. Minister to
reconsider item (iii) (4) of clause (2) which
he has proposed to incorporate in the Act and
I wish him all the best.
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THE VICE-CHAIRMAN
JAGESH DESAI): Mr. Minister.

(SHRI

THE MINISTER OF STATE OF
THE MINISTRY OF COAL WITH
ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MIN
ISTRY OF LABOUR (SHRI P. A.
SANGMA): Mr. Vice-Chairman, Sir.
I am grateful to all the hon. Memb
ers who have participated in this
short debate and also extended sup
port to this Bill. The necessity for
bringing this amendment Bill has
been spelt out in the objects of the Bill and
initial remarks by the Deputy Minister while
commending this Bill for the consideration of
the House. The Eighth Five Year Plan
envisages an additional power generation to
the tune of 30,538 MW. Out of the 30,538
MW of additienal power to be generated
during the Eighth Five Year Plan as much as
20,156 MW is to b, generated from the
thermal sector, that is, coal and lignite.

If 20,156 MW of additional power is to be
generated, during the Eighth Five Year Plan
then the demand for coal by the end of the
Eighth Five Year Plan will be 311 million
tonnes.
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But as on today we will be able to produce
only 298 million tonnes. So, by the end of the
Eighth Five Year Plan there will be a gap of

13 million tonnes of coal. This is one aspect.
The second aspect is...

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): What is the gap?

SHRI P. A. SANGMA: The demand will
be 311 million tonnes but our production will
be 298 million tonnes. So the gap will be 13
million tonnes of coal by the end of the
Eighth Plan.

If coal is to be supplied for generating
20,156 MW then the total amount of money
which is required by us. by our Department,
Coal India Ltd.. Singareni, Neyveli altogether
is coming to the tune of Rs. 19,374 crores.
This is the money required which we have
projected to the Planning Commission. But,
ultimately, the Planning Commission has
brought it down to Rs. 11,320 crores. Of
course, it is yet to be finalised.

THE VICE-CHAIRMAN: That means, it is
le,ss than what they are giving now. Because
what I have seen is. Rs. 2000 and odd crores
you are getting for Coal India and Rs. 600
crores you are getting for lignite for the year.

SHRI P. A. SANGMA: I am talking about
the Eighth Plan. I am not going by years. I
am talking about the entire Eighth Plan.

THE VICE-CHAIRMAN (SHRI JA-GESH
DESAI): They want to reduce even what they
are giving now. (Interruptions). I wanted it to
be clasi-fied.

SHRI P. A. SANGMA: Sir, the
Plan allocation is going to be Rs 11.320
crores as against our projected demand of Rs.
19,374 crores. So we have a clear-cut gap of
Rs. 8,000 crores in order to generate 25,156
MW. Now, even Rs. 11,320 crores which
more or less will be approved by the Planning
Commission for the  Eighth
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[Shri P. A. Sangma] Five Year Plan, the
budgetary support that is given by the
Government of India is very very minimal. At
the time of nationalisation we used to get
100 per cent budgetary  support and till even
1985 it used to be at least 90 per cent
budgetary support, But this year our budgetary
support has come down to just 19  per cent.
Taking all these factors into account we were
really in difficulty. We had a lot of discussions
among  ourselves in the Ministry and we
have only three alternatives before us. One
alternative is; if I am required to produce 311
million tonnes of coal by the end of the
Eighth Five Year Plan then I must get the
money that I require from the Government of
India as budgetary support which is not
available. The second alternative  is that the
power stations or the consumers who will take
coal from us, they will give the money to us
to develop new mines and with their money we
will develop new mines and supply them coal.
That is the second alternative available to
us and we know that this is not possible
because you know even tcday I have got Rs.
18,000 crores as arrears from our
consumers. So there is no question of the
consumers giving us advance money for
developing new coal mines. And the third
alternative is that we lease out some specific
mines purely for captive purposes—"we require
so much of coal, we do not have the money to
develop the mine so  you develop it". This is
the most acceptable solution that we found
and it is precisely because of this reason 1
have come to this august House to seek this
amendment. I can assure the House that the
Government of India has no intention as of
now to denationalise the mines.

There is no proposal at all. There is no such
proposal under the consideration of the
Government. Those who are going to have
the lease of new mines, it is going to be
purely for end-use purposes. They cannot and
they will not be allowed to use that coal for
some other purpose or to market it or to sell it
to others. Mr.
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Dayanand Sahay made a very emphatic point,
that is, the marketing part of it. All the coal will
be with the Coal India Limited and' we are not
going to give it to others. It is only for captive
purposes for their end-use ' that we come to seek
this amendment. The reasons I have already
explained.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Minister, if you had said
like that, I would have been very happy. But
you have crossed the scope which gives rise
to some doubts. So you must make it clear
that it is for this purpose that you have taken
very wide powers by issuing this notification.

SHRI P. A. SANGMA: Sir, if everything
was said' before, then the Minister would have
nothing to speak after the debate. So we did not
want to give all these figures. The second
aspect of  the amendment is to allow the
setting) up of washeries by the private sector.
On the floor of.  this House there was no
question,  there was no way, when coal was
discussed and the question of quality =~ was not
addressed. The maximum  complaint that we
get in the Ministry from the Members of
Parliament and' in the discussions that take
place  on the floor of both the Houses of
Parliament is regarding the quality of coal. I
have very frankly admitted both in the Lok
Sabha as well as this august House that unless
and until we  are able to supply beneficiated
coal, the complaint on quality will be there.
We will not be able to give quality coal. The
only way to supply quality coal is to berilL-
ficiate the raw coal and for that purpose carries
the question of resources. We do not have the
money with us. Therefore, we are gaing to
allow the private investment as far as setting up
of washeries is concerned so that we can
achieve two things— one is that we are able to
satisfy our consumers on quality and
secondly we bring down the pressure on trans-
portation. As some of  the hon. Members
have rightly pointed! out, it so happens that
sometimes the raw coal
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"which is. going to the consumers contains 25
per cent to 30 per cent ash and if the raw coal
is washed and transported, then the pressure
on railways will also come down and we will
b, able to supply and transport more. As the
position stands today, the Railways are having
. lot of problems in transporting materials
goods, etc., and, therefore, sometimes even if
we have the coal with us, because of transport
problems we are not able to satisfy the
demand. And I have the details of what type
of washeries we are contemplating; I do not
know by what time. I don't think it is wise for
me to waste the time of the House in giving
these details. We will notify these details.
There are a few individual points that ~ were
raised.

Mr. Hanumanthappa has referred to the
closure of a thermal plant four days after my
departure from Bangalore an:]' where I had
given an assurance that coal would not be a
problem. Coal is available. I am given to
understand, Sir, that lhe power plant was
shut down not because we did not supply
coal. The House is aware that from the 1st of
October, 1991, we have introduced the cash-
and-carry system. We do not suoply coal any
more on credit. Their credit tod'ay stands at
Rs. 20 crore:; and perhaps it was because of
this reason that there has been a temporary
suspension of supply of coal.

As far as Tamil Nadu is concerned—my
friend has asked about Tamil Nadu—all the
three thermal power stations in Tamil Nadu
are linked to Singrauli Coal Field ani® the
Western Coal Field and it will continue to be
so. There is no question of the existing power
plants having to depend on the private mines.
No power plants will be made to depend on
the private mines because I have explained
that the private mines will be absolutely for
the end-use and for -captive purposes.
Therefore, the existing arrangements fo-- all
the thermal plants all over the country will,
continue. With
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these few words, Sir I once again thank the
hon. Members for having given support and
given us the ideas and I request that the Bill
be taken into consideration.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): I shall now put the motion to
vote. The question is:

That the Bill further to amend the Coal
Mines (Nationalisation) Act, 1973, be
taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): We shall now take up
clause-by-clause consideration of the Bill.

Clause 2

THE VICE-CHAIRMAN (SHRI JA-GESH
DESAI): Mr. Madhavan, are you moving the
amendment?

SHRI S. MADHAV AN (Tamil Nadu): Mr.
Vice-Chairman, Sir, 1 shall just ask one
question. The company has been defined in
the principal Act. It includes private, public
and foreign companies. I would like to know
whether the Government is going to allow the
private limited companies and also the
foreign companies to explore the coal mines.

SHRI P. A. SANGMA: Sir, as of now,
Section 5 of the Mines Act debars investment
in the coal sector. Therefore, the investment
that we are talking of, as of today, is intended
only for domestic investment and' not for
foreign investment. If foreign investment is
to be brought in to the mining sector, then
Section 5 of the Mining Act has to be
amended. Not before that.

SHRI S. MADHAVAN: In view of what
the Minister has said, I do not want to move
the a mendment.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Now, Iwill put
Clause 2 to vote. The question is:
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[Shri Jagesh Desai] That Clause 2 stand part
of the Bill. The motion was adopted. Clause 2
was added to the Bill. Clause 1, the Enacting
Formula and the Title were added to the Bill.
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SHRI P. A. SANGMA: If the private
power sector is entitled to get captive mining,
it automatically follows that the existing
power stations of the Electricity Boards, if
they won the lease, will also be entitled under
this amendment.
Sir, I move:

That the Bill be passed.
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The question was put and the motion was
adopted.

MASSAGE FROM THE LOK
SABHA

The Bhopal Gas Leak Disaster (Processing
of Claims) Amendment Bill, 1992

SECRETARY-GENERAL: Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule
96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to
enclose the Bhopal Gas Leak Disaster
(Processing of Claims) ~ Amendment Bill,
1992, as passed by Lok Sabha at its sitting
held on the  21st July, 1992." Sir, I lay the
Bill on the Table. THE VICE-CHAIRMAN
(SHRI JA-GESH DESAI): The House now
stands adiourned till eleven of the clock on
Wednesday, the 22nd July, 1992.

The House then adjourned at
forty-nine minutes past four of the
clock till eleven of the clock on
Wednesday, the 22nd July, 1992.



